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All the applicants are working as
Floor Assistants with Doordarshan
Kendra, New Delhi,

1. By Advocate; Shri An is Suhrawardy)

Versus

1

2,

Union of India
Through its Secretary
Ministry of Information & Broadcastino
ohastn Bhawan
New Delhi.

Chief Executive Officer-Prasar Bharti
Doordarshan Kendra, Doordarshan Bhavan
Mandi House, Copernicus Mara
New Del hi-110 001 '

Director General
Doordarsnan Kendra, Doordarshan Bhavan
Mandi House, Copernicus Marg.
New Delhi-110 001

Di rector of Adnvinistration
Doordarshan Kendra, Doordarshan Bhavan
Mandi House, Copernicus Mara.
New Delhi-110 001

Di rector
Delhi Doordarshan Kendra
Akashwani Bhavan, Sansad Marg,
New De1h i-110 001

ORDER (Oral^

Hon'ble Shri V.K. Maiotra. Member (A)

-Applicants

-Res p o n d e n t s

Shri Anis Suhrawardy, learned counsel of the

applicants heard.

applicants, 60 in number, are Casual Floor

Assistants working in Doordarshan. They are stated to have
been initially appointed as Casual Floor Assistants w.e.f,

5.10.1963. It is stated that the Hon'ble Supreme Court
vide their order (Annexure A-31) dated 29.2,1336 in Civil
Appeal No.1433 of 1934 directed that casual artists like

the applicants should be regularised under the scheme for
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regularisation in accordance with paragraph 4 of the

Memorandum dated March 17, 1994 relating to the Scheme for

regularisation. Earlier on, these applicants had

, approached this Tribunal through OA 2241/99 which was

deuided on 6=11.2000 with the following directions:-

"In the facts and circumstances of the case.
It is noted that the respondents themselves
have stated that the apjplicants who have
a i^ready been p1aced i n the. e 11 gi bi 1i ty 1i st
OT CPAs at DDK, Delhi, according to the
pruviwion.^ of the regularisation Scheme dated
f^o,l992 ^and 17.3.1994 will be regularised
ayamst ohe existing vacancies in accordance

, with their seniority in the list. However,
as mentioned above, there is need for the
respondents to review the situation whether
tntjy ought to increase the number of vacant

purposes of regularisation of
CFAo, Keepiny in view the position of other
similarly situated persons in other cadres,
11Ke the Casual Li ghting Assistants. This
should be done in accordance with the
relevant. Rules and regularisation, as
expeditiously as possible and preferablv
witnin eignt months from the date of receipt
of a copy of this order. In the meantime.
tnti respondents shall consider the eligible
pet suns for regularisation in accordance vvith
tne existing Scheme. No order as to costs"/

3. Learned counsel stated that as the respondents did

not take any effective action .in pursuance of the

aforestated order of the Tribunal, the applicants had filed

a Contempt Petition namely, CP-382/2001 in OA-2241/S9 which

was dropped with liberty to the applicants to assail

respondents order dated 5.3.2001 separately in accordance

with law, if so advised. Hence this OA, The learned

counsel submitted that whereas services of various other

categories of casual artists in Doordarshn have been

regularised, the services of the applicants have not been

regularised and in the absence of such non-regularisation

the monthly/scale rates have not been given to these
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applicants vis-a-vis t-he other categories oF casual ai-ti.-sivss

whose se rev ices have been regularised..

4. The applicants have impugned. Annexure-A dated

5,3,2001 whereby in pursuance of this Tribunal's order

dated 21=11,2000 in OA-2241/99, the respondents have

carried out the review regarding regularisation of Casuai

Floor Assistants stating that applicants are eligible for

regularisation and have been placed in the eligibility list

of casual Floor Assistants at DDK, Delhi. However, since

at present there are no vacancies in the grade of Floor

Assistant at DDK, Delhi (except one which has been kept

vacant as the matter is sub-judice). The services of the

applicants cannot be regularised till regular vacancies are

available. Whereas the respondents have also stated that

the applicants cannot be regularised against the vacancies

available at other Doordarshan Kendras, it is not the case _ /
/Xo i/(5«^(!U'Wu£3 •2_

of these applicants also that they should be regularised^i^^
Aft"

avai1ab1e^other Doordarshan Kendras..

5. The applicant has not provided information about

existence of any vacancies at present and also not pointed

out that any juniors to the applicants have been

regularised against such vacancies. In the absence of any

such particulars having been furnished in this OA, we do

not find any merit in the present OA which is dismissed in

limine. However, the applicant shall have liberty to raise .

the issue in future in an OA as and when information is

available with them regarding existence of vacancies of

Floor Assistants in DDK, Delhi as also information on
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regularisation of services of juniors in the eligibility

list of casual Floor Assistant at DDK Delhi -'r -

agai nst such vacancies.

(V.K. Majotra)
Member (A)
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